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Judgement

Prafulla C. Pant, J.—Delay Condonation Application in filing the appeal is allowed.
Delay is condoned. This is leave to appeal application seeking leave against the
order of acquittal recorded by Civil Judge (Junior Division)/Judicial Magistrate,
Rishikesh, in Criminal Case No. 1385 of 1996, whereby said court has acquitted
the accused/respondents Veer Singh, Dilbar Singh, Samsher Singh and Balbeer
Singh, from the charge of offences punishable u/s 452 and 323 of I.P.C.

2. The trial court has disbelieved the prosecution story on the ground that there
were inconsistencies between the statements of the withesses and also between
the statements of the complainant and the contents of the First Information
Report. The trial court has also taken the view that the story of house trespass
and causing voluntary hurt to the complainant, and other members of his family
does not appear to be natural in the facts and circumstances of the case.
Regarding injuries, the trial court has observed that the same were such, which
could have been caused by fall on the ground.

3. In the above circumstances, this Court finds no sufficient reason to grant leave
to appeal. Accordingly, leave to appeal application is rejected. Leave is refused.
Appeal stands dismissed summarily.
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